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OA No, 29 72/91

Nau Delhi this the 25th Day of February, I997

Hon'ble omt.Lakshmi Suaminathan, namber ( J)
Hon»bla Shri R.K. Ahooja, n^Tiber (a)

Shri R, P. Singh
s/o Shri Harcharan Singh
uorking as Store CliTk in the
office of the 0 ev eloprnent Conimi gsioner
(Handicrafts), Ministry of Textiles,
Jest Block No.7, R.K. Puram, Nag Delhi.

(Nona for the applicant )

Vs.

1. Union of India through Secretary
(Textiles), n/O Taxtilss,
Udyog Bhauan, Nau Delhi.

2. Dev/0lopmant Com iissioner(Handicraft s)
Ministry of Textiles, Office of the
Development Com-ni ssicn sr(H andicraft a) ,
West Block No.7, R.K.Puram, New Jalhi-66

3. Joint Oev/alopmant Com-nissijner
(Handicrafts) ,l*!inistry of Textiles,

3f the Dav eloprnsnt Commissioner
(Handicrafts) ,u/'Bst Block No. 7, R. K. Pur am,
Neu Delhi.

4. Shri j.S. Sharma,
Deputy Dir 3ctor(Caroet s) ,
Office of the Development Comni ssioner
^Handicraft h) , n/O Taxtil,3s,
Jast Block No.7,R.K,Pur am,
Neu Dalhi-11Q066

5. Dir act3r(North ern Region),
Office of the Dev elopm entCommi ssion er ,

^.Handicrafts) ,n/0 Textiles,
Uest Block No.8, R.K.Puram,

New Delhi-no,j66

(None for the respondents)

.. * Apolic ant

• • • Respondents

<i

QROE:R(QRfll>
(Hon* bl e Smt.Lakshmi Suaminathan, lamber (J)

Nona for the parties, even on the second Call,
Je note that this Case has been on Board" since 18,10,1996 but
none has appeared.

2- In the above circumstances, this OA is dismisnad
for default-and non Drosecu'ion.

R̂. K. Ahooja)
1*1 emb er.

sk

V

(Smt.Lakshmi Suaninathan)
Member (3)




